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(Open c urt) 

CENTRAL ADMINISTRATIVE TRm UNAL 
ALLAHABAD BEN::H, ALLAHABAD. 

Allahab!~ J::!:i.is the 21st day of September, 2004. 

Original Application No. 726 of 2003. 

H'n1,ale Mr. Justice s.R. Si:nglil., Vice-Chairman. 

Nihori Lal s/o Sri Bhola Nath 

R/o 0-11. ESI Col©ny, Sarvodaya Nagar, Kanpur Nagar • 

•••••••••• Applicant 

Counsel for the applicant :- Smt. M. Kushwaha 
Sri R.M. Shukla 

VERSUS ------- 
1. Union f India through the Direct0r General, 

Emplyees State Insurance corp ration (ESIC), 

Kotia Road, New Delhi. 

2. Sri T. Bhattacharya, Regional Director, Regional 

Office, Employees State Insurance corporation, 

Punchdeep Bhawan, Sarvodaya Nagar, Kanpur Nagar. 

3. The Deputy Directer, ESI, Kanpur Nagar • 

• • • • · ••••• Respondents 

Counsel for the resp ndents :- Sri P.K. Pandey 

0 R D E R -------- 
The applicant, UDC, has been transferred by impugned 

rder dated 14.0J.2002 from Nirikshn Shakha, Kanpur to 

Local Office, oaudnagar, Allahabad in the same capacity. 

The erder impugned herein is s ught t0 be set aside 

firstly en the ground that there exist no post f UDC at 

local ffice, oaudnagar, AllaQabad•and secondly. on the 
<t___ O~<il,c ~ ~ Q....<?h~ t,~rcArUL 1~ f;-.:t_- 

grou~d that the transfer J..~ .i('~ ~ malice .in that the 

applicant had earlier declined t~ per£ rm the additi nal 

duty f Assistna.t wi(°~~ ver and above the duties 0£ 

UDC and, therefore, the cempetent authority was ann yed. 

2. Sri P.K. Pan~learned c unsel f rthe respendents 
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n the ther hand has submitted that an empl yee can be 

transferred and pested even in the absence f sanctiened 

pest, if it is otherwise necessary keeping in view the 

presure of work. It is also submitted by the learned 

c unsel £ r the resp ndents that the erder impugned herein 

des not suffer £rem malice r malafide and the applicant 
'v;:'~~ 

is n t the ~nly efficial ~h'_@~transferred by means f the 

1'-npugned order dated 14:;os.2002 but 39 officials have been 

transferred by self-same ffice order dated 14.05.2002. 

3. Having heard learned counsel fer the parties and 

alse having regard t~ the facts and circumstances ef 

the case that the applicant has preferred a representation, 

I am •f the view that it weuld meet ends of justice if the 

O.A is disp0sed •£ with directi n te the cempetent authority 

t• look int• the grievance ef the applicant and disp se •£ 

his representation by means •£ a reasened erder within a 

period •f ne month fr•m the date f cemmunicati n &f this 
rder. 

4 • The o .A is disposed of in terms f abeve with no 

•rder as t costs. 

Vice-C~n, 

/Anand/ 


